
25 Written Answers PHALGUNA 2, 1899 (SAKA)  Written Atwtoer* 26

overdraft from the Reserve Bank 
during the last sue months or even 
before, and if not, how is it that States 
which do not got such a facility or 
ask for such a facility from the Re­
serve Bank are not properly helped 
in terms of financial assistance when 
they are hit by drought or scarcity’

SHRI C SUBRAMANIAM Gujurat 
Government are more sensible and 
they are not the one to ask for an 
overdraft from the Reserve Bank as 
such Whenever there are diffi.ulties 
with regard to ways and means p si- 
tion because of certain natural cala­
mities, they come to the Central Gov­
ernment for assistance and the Cen­
tral Government provides them as­
sistance Gujarat Government has 
got assistance and that is why they 
were able to carry on the relief ope­
rations when they were afflicted with 
large-scale drought

SHRI P G MAVALANKAR Is it 
not a fact that the Government of 
India are not assisting such sensible 
State Governments which do not ask 
for overdrafts Why don’t you help 
them’

SHRI C SUBRAMAM^M The hen 
m-mber wovV) not ’■tcommena to 
the Gujarat Go' ^rnment to ask for 
overdraft from tl <-> Re^rve Bark I 
hope becau*- jt would straightway 
refu-j d Tnev have asked for assis­
tance ind we h <ve given assistance
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SHRI C SUBRAMANIAM It is the 
policy of the Government not to al­
low overdrafts If overdrafts is in­
dulged m, we give notice to the State 
Government concerned that further

honouring of their cheques would be 
stopped Therefore, I am not able to 
understand the plea made here that 
the State Governments should be al­
lowed to have overdrafts from the 
Reserve Bank Certainly that is not 
the way of financing

MR. SPEAKER Question Hour is 
over

SOME HON MEMBERS There is 
still one minute

MR SPEAKER There is another 
watch here on my table 1 go bv that.

WRITTEN ANSWERS TO 
QUESTIONS

Balds by Income-tax Authorities in 
Bombay '

*65 SHRIMATI PARVATHI 
KRISHNAN

Will the Minister of FINANCE 
be pleased to state

(a) whether the Income-tax autho­
rities in Bombay raided the residen­
tial premises offices, godowns, factory 
and lockers, of a leading chemical 
trader on the 7th January, 1975,

(b) if so, the particulars thereof; 
%nd

(c) further action being taken 
against the trader’

THE MINISTER OF STATE IN 
THF MINISTRY OF FINANCE 
(SHRI PRANAB KUMAR MUKHER­
JEE) (a) and (b) The Income Tax 
authorities in Bombay conducted 
search and seizure operations on 7th 
Januaiy 1975 and the following day» 
in the case of Shn K L Dalai, pro­
prietor of M/s Rainbow Products, 
Bombay (* firm dealing in dyes and 
chemicals) and connected cases.
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The following premises were search­
ed:

(i) Office premises of M/s. Rain­
bow Products, Industrial As­
surance Building, Church- 
gate.

(ii) Residence of Shri K. L. Dalai 
Shashidhar, Bhulabhai Dosai 
Road.

(iii) Godown near Nair Hospital.

(iv) Two lockers in United Com­
mercial Bank, Warden Road.

(v) Office and factory premises of 
M/s. Industrial Tube Contain­
ers Manufacturing Company 
at Churchgate and Mahim 
respectively.

(vi) Office premises of M/s. Maha­
raja Exports Pvt. Ltd. m In­
dustrial Assurance Building, 
Churchgate and m Dieam 
Land Building, Roxy Cinema.

Besides books of account and docu­
ments, the following assets were 
seized.

(i) Cash Rs. 53,500.

(ii) Jewellery valued at Rs 24,000 
approx.

The godown containing substantial 
quantity of stock of chemicals and 
Aluminium sheets and stnps was 
sealed.

(c) The valuation of the stocks is 
being done.

Proceedings under section 132(5) of 
the Income-Tax Act 1961 for estimat­
ing the undisclosed income in a sum­
mary manner in order to determine 
the portion of seized assets to be re­
tained to satisfy the amount of tax 
calculated thereon and any existing 
liability tinder the various Direct Tax 
Acts have been initiated.

Steps taken to Improve In t i l l  
Economy

*66. SHRI P. M. MEHTA:
MEHTA:

SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government had made
an assessment of the resources which 
would be available for the current 
year; ■

(b) if go, the total assessment of 
resources;

(c) whether assessment of the per­
formance on the economic front has 
also be'en done; and

(d) to what extent the task of 
arresting the increase in prices has 
been achieved and the main features 
of the policy being undertaken to put 
the economy on sound footing?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) to
(d). Government periodically asses*- 
ses the availability of resources m re­
lation to the plan and non-plan ex­
penditures provided for in the Annual 
budget a ndaccordingly modifies its 
fiscal and monetary policies m the 
light of emerging economic situation.

It is in the light of such assessment 
that the Government had to present 
a supplementary budget in July, 1974, 
Similarly, the Railways, to contain 
their growing deficit, also raised their 
faies and freight in August, 1974. 
Together with the measures taken in 
February, 1974 to raise additional re­
sources, it is estimated that the total 
resources effort of the Central Gov­
ernment, including those of its depart­
mental undertaking, during the cur*- 
rent year would amount to Rs. 690 
crores. In the case of the State Gov­
ernments also it is estimated that their 
additional resources mobilisation effort 
would aggregate Rs. 358 crores in 
1974-75. All in all, therefore, the 
Central and the State Governments 
would have raised a total amount of




